CANT Al AOMLNISTR~TIVE TRIBUNSL @
BOB~Y BENCH

e S i . A T TS St Y P

Originel ngnllcuuloﬂ No: 36/93

e 5 et S 7R e 8 e At} it e Ty Y [ e A PR P

TR R XIPVOOPORONX

DATE OF DECISION

Shri S§.V. Khade,
ot e e e R 3 2 7 T = T AT P“ml -ioner
'Shri Vv, G I_’ash't'_._e._ ~ , f-\d\f()cbt for tho Detition:rs
Varsus
. __Unionof Indid e weun Resnondent
.t
______ Advocete for the Respondent (s )

C-Or{d}rl.

3 .
t

The Hon'ble Shri

1, «hether Renorters of locel oapars may be allowed to
the Judgoment 7

e

2, To be reforred to the Renorter or not 7 w0

3, whether their Lordships

ish o see the feir cooy of
the Judjesment ?

4, hether it neecs 1o be circuleted to other Berches of
the Tribunal ?

ng}

(V. D. " DESHMUKH)
MEMBER (J)



is accordingly dismissed,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY 1

0A NO.36/93
Shri S V Khade Applicant
V/s

Union of India

through General Manager

{Central Railway
S &&i:fb BombayVT: Respondent

Coram: Hon.Shri V D Deshmukh, Member (J)

APPEARANCE:

MR. V G PASHTE
COUNSEL
FOR THE APPLICANT

ORAL JUDGMENT: DATED: 22.2.93
(PER: V D DESHMUKH, M[J})

Heard counsel for the applicant. The applicant
challenges the letter of the Railway Board dated 2.8.89.
The application is clearly barred by limitation. It
is contended that the applicant retired with effect

from 29.2.84 and his pension is adversely affected by
the impugned letter.

The impugned letter is of August 1989. The
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application 1is, therefore, barred by limitation and ()
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